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tant positions, they are always en-
cowraged to study Hindi, As far as
transiation work is concerned 1 can
agsure you that it is never given to
persons who do not know that langu-
age 8t all. In fact jt i jn our own
interest not to get our English docu-
ments translated in wrong Hindi. It
is because if that happeng our policy
enunciateqd in English document will
be very correct but we will be mis-
interpreted as far as Hindi translation
is concerned and we do not entrust the
work of traslation to those who are
not well equipped and well versed in
Hindi language. As far as the aspect
of forcing is concerned, what we have
been doing in connection with Hindi
Janguage is, We are encouraging Hindi
language ang we are not forcing the
Hindi language at all.

SHRI K. GOPAL: How about the
other part of my question about ex-
penditure? 1.

PROF. MADHU DANDAVATE: As
far as that part is concerned, I re-
quire separate nolice.

MR. SPEAKER: Question No, 928.
Mr. Mavalankar ig not here.

SHR] NATHU SINGH: 1 would like
iv ask thal question. It is an im-
portant question. This relates to Jai-
pur.

MR. SPEAKER: He has authorised
Mr. Kamath to put the question. Whay
is all this?

Next Question.

Reforms of Electoral Laws

4
SHRI AMAR ROY PRA-
DHAN:
*930. SHRI HITENDRA DESAI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:
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(a) is Government considering re-
forms of electoral laws; and

(b) what are the main points for
congideration?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Yes, Sir. The proposals relate
to subjects like maintenance up-to-
date of electoral rolls, avoidance of
misuse of official authority and machi-
nery at elections, removal of corrupt
practices and money power at elec-
tions, reduction of election expenses,
quick disposal of election petitions,
reduction of voting age, etc.

SHRI AMAR ROY PRADHAN:
Thanks to hon. Minister that he is
ready to consider the reform of Elec-
toral laws. Tarkunde Committee Re-
port has been placed. A comprehen-
sive seven point scheme of assistance
through public revenues to the candi-
dates of Lok Sabha and Vidhan Sasha
clections has been recommended by
the five member Committee headed by
Shri V. M. Tarkunde which was
appointed by the National Executive
Council of the Citizens or Democracy
al the instance of  Shri Jayaprakash
Narayan,

Under the  circumstances I wpuld
like to know from the hon. Minister
whether the Government will amend
the Election Rules in  such a manner
(a) that a provision for “Right to re-
call” will be made in the eleclion laws
to prevent defection for the purpose
of stability of democrary and dis-
courage floor crossing—which happens
very often even in this House—and it
tentamounts to henious crime on the
part of the elecled Member; (b) just
to check frivolous candidate and 1o
provide through public revenues tu2
infrastructure of election expenses by
way of which it will place the candi-
dates of modest means on an equal
footing with the economically privileg
ed.

SHRI SHANT! BHUSHAN: Tarkun-
de Committee Report in which various
elecioral reformg have been suggesied
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is under the active consideration of
the Government. I am happy to in-
form the House that a Cabinet Com-
mittee has been  constituted to con.
sider all the various recomme:.dations
which have been made not only by
the Tarkunde Committee but also cer-
tain proposals which have been made
by the Election Commission. Yhere
wag earlier a Joint Committee of the
Members of Parliament which has
gone into the question of electoral re-
forms and in fact a  Bill has already
beem introduced. But thereafler il
wag decided that the matter should be
discussed with the other Opposition
parties also. The Cabinet Committes
is going into all these matters and
after it has reached tentative onclu-
sioms, the matter will be discussed w th
the political parties. But so far as the
specific matters to  which the bon.
Member has referred are concerned,
viz,, the Right to recall, that is also a
matter which would be considered by
the Cabinet Committee. So far as the
provision to prevent defection is con-
cerned, the question of bringing a E'l)
before the House is under the activz
consideration of the Government and
so far as the state financing of elec-
tions is concerned, that is also a
matter on which some  thought has
already been devoted by the Cabincet
Commitiee,

SHRI AMAR ROY PRADHAN: Wil
the hon. Minister be pleased to state
whether a Committee with the “em-
bers of all the recognised politica)
parties will he formed to conduct the
elections?

SHRI SHANTI BHUSHAN: As 1
have said, all these matters are under
the consideration of the Cabinet Com-
mittee and after the Cabinet Commit-
iee has reached tentative conclusions,
all these proposals will be discussed
with the other opposition parties so
that a final view can be taken and only
thereafter something would be done.
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SHRI P. RAJAGOPAL NAIDU: 1
would like to know whether the Gov-
crnment ig considering proportional
representation as a reform.

SHRI SHANTI BHUSHAN: Tae
question of proportional representation
is also a matter which is covered by
the reports of various Committees.
Evidently that ig also a matter on
which proposals have been made from
time to time and it is bound to be
taken into consideration. Whether the
principle should be accepted or should
not be accepted is or some olher
method which might be mid-way some-
where should be accepted or propor-
tional representation should be com-
pletely rejected, all these are matters
to which some thought is being given,
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